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2. The Director General of Shipping
who was consulteq in the maiter by
the Administrator, Laccadive, Minicoy
and Amindivi Islands informed the
latter that shipping casualities were
investigated under the Merchant
Shipping Act, 1958 when credible
information is received from the In-
vestigating Officers and that as no
information about the casuality of
‘Jai-Jawahar’ was received by them,
no enquiry appeared to have been
held into this accident. The Adminis-
trator was, however, advised to take
up the matter with the Compensation
Commissioner concerned under the
‘Workmen’s Compensation Act, 1923 for
payment of compensation to the
dependents of the members of the
crew. The dependents of the crew
of the vessel are reporteq to have filed
applications with the Commissioner
for Workmen’s Compensation, Port
Blair in October, 1962 and March,
1963, against the employers and the
matter is still sub judice.

Shrimati Savitri Nigam: I would
like to know why so much time has
been taken in giving the compensa-
tion to the members of the family?

Shri Raj Bahadur: That has been
fully explained in the statement. As
a matter of fact, there has been no
delay.

Shrimati Savitri Nigam: May I
know whether the parties have made
this complaint that the compensation
which has been given to them is
much less than what they deserve?

Shri Raj Bahadur: The compensa-
tion has not yet been assessed or
given.

=Y Ho dlo TN : 39 Sedie A
T Tt & fr A 9§ gheEd A
F 90T & IR FAE FY qAPIA
HEERUERIEEEISSERILE I 158
forers Forg aqermaT T § fF a7 v
sy o7 gawfew § @ & ran SwEar
g fF 9a% &9 aF faarada |Y 3
FETEAT £ W FAT 39 A A 2w
foers & oT wWr & ?

DECEMBER 22,

1964 Oral Answers 6070
oY T AT : AT qIE A
I Bl ¥ QT AN oA 1951
a8 QRIS g Fgan § A &
1957 ¥ 9geT qIX T9 FT AT ey
fF @ T0F ¥ 9% oF B¥er ferft argw
FITT G AT @ 190 F
1T A IUEAT G 1 H AT HY 9T @ g
fF gawr 3o afaw faw @& A%
FHAAA FIATR F T I T
qOT &7 @A & T AR awi )
IR A A 3 A Y g

=t ®o o 73 : § 7 37 2w
fidts 37 Y aT@ @ A

= TR IFYI : g2 foehw 3|7
T IS I TqF G271 AL AT & )

Shri Kapur Singh: May I know
whether this tortoise-footed perfor-
mance constitutes an exception or is
it a general features of the perfor-
mance of this Government?

Shri Raj Bahadur: In this case, if
the statement has been read, the
hon. Member would have found that
it was a small dingy . . .

Shri Kapur Singh: The statement
says nothing about this. I want to
know whether this type of thing is
a rule?

Shri Raj Bahadur: It is not a rule,
it is a very very rare exception.

Crop Loan System
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(a) whether Government have sug-
gested the introduction of the crop
loan system throughout the country;

(b) if so, the reaction of the farmers
of the area where it was introduced;
and

. (c) whether any Central assistance
has been offered in this respect?

The Parliamentary Secretary to the
Minister of Community Development
and Co-operation (Shri Shinde): (a)
Yes, Sir,

(b) The reaction of the farmers has
been favourable ex~2pt in some areas
where liberal loans were being given
without reference to production re-
quirements and where the introduc-
tion of the croo loan system resulted
in a shrinkage of t{he quantum of
credit.

(c) No, Sir.
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Shri Shinde: As far as the States
are concerned, actually in Gujarat,
Uttar Pradesh and Maharashtra the
co-operative credit is by and large
oriented to production; in Mysore
and Madras financing is increasingly
being oriented to production require-
ments; in Madhya Pradesh and
Punjab loans are still related to
multiples of land revenue; in Andhra
Pradesh, Rajasthan and Jammu and
Kashmir the crop loan system has
yet to be widely adopted; in West
Bengal also the crop loan system is
still to be introduced in all areas. As
far as the second part of the ques-
tion of the hon. Member is concerned,
it is very difficult to state at this
stage the exact quantum of amount
which is advanced by way of crop
loan,
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Shri Shinde: I do not think there is
so much delay in granting crop loans,
In most parts of the country crop
loans are sanctioned as early as pos-
sible. Wherever the credit structure
is weak there is bound to be some
delay because of the weakness of the
credit structure. On the whole loans
are usually sanctioned as soon as the
applications are submitted to the
respective credit societies.
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Shri P. C. Borooah: May I know
whether in certain States where the
credit structure is too weak to give
the quantum of agricultural loans,
any special aid is given for the pur-
pose of encouraging them to give
these loans to boost up production?

Shri Shinde: I think the State to
which the hon. Member belongs is
one of the States where the credit
structure is relatively weak. Some
of the eastern States also have a very
weak credit structure.

Shri Surendra Pal Singh: This sys-
tem has been in operation in certain
selected districts of the country for the
past number of years. May I know
whetherd®any proper assessment has
been made by Government to find
out how far this system has helped or
is responsible for reducing the rural
indebtedness, and in improving the
economic conditions of the farmers in
those regions?

Shri Shinde: The question is a very
wide one. The Reserve Bank makes
an assessment from year to year and
the results of the assessment which
are available go to show that the crop
loan system is helping agricultural
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production to a great extent especi-
ally in those areas where the crop
loan system and credit structure have
been functioning very effectively.
There the agriculture is developing
because of the credit advanced by the
Reserve Bank to the local credit so-
cieties, central banks etc.
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Shri Shinde: In fact, as far as the
first part of the question of the hon.
Member is concerned, I referred to
the eastern regions of our country and
that includes Bihar also. As far as
the security aspect of the ldan is con-
cerned, it is well known that the
Credit Survey Committee made
some recommendations and one of its
important recommendations was that
crop loan should be given not on the
basis of security or as a charge on
land on the basis of Security of the
crop itself. That recommendation vras
acceptable to the Government of India.
As far as the Government of India iz
concerned, its policy is very clear in
this regard. It is for the State Gov-
ernments and the local co-operative
organisations to amend its bye-laws so

DECEMBER 22,

1964 Oral Answers

6074
that crop loan advancement is facili-
tated and the agriculiurists are really
helped in the spirit of co-operation.

Shri R. S. Pandey: Apart from the
attempt to advance money against
crops as a loan, may I know whether
the Government has made any com-
prehensive survey of the difficuliies of
the farmers who are not getting their
loans in spite of great effort in order
to produce more?

Shri Shinde: As I have already
submitted, the Reserve Bank from
time to time makes a survey and even
the Government of India is having
some assessment through the State
Governments, through the Apex banks
ete and it has all along been our en-
deavour to see that the impediments
which come in the way of agricul-
turists receiving their loans, are re-
moved.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The sur-
vey has already been conducted.

Shri Shinde: The hon. Minister
says just now that very recently a
survey had been undertaken to go
into these matters. Y

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Maurthy):
May I add to what the Minister has
stated, by saying that the survey as
regards the help that could be given
to the marginal and sub-marginal
cultivators was conducted by the
late Shri V. L. Mehta? That com-
mittee recommended an outright
grant of 2 per cent to the primaries
and 1 per cent to the central banks to
be given on the increased credit it
given over previous year. This is
being resorted to by many marginal
cultivators.
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Shri Shinde: As far as the crop
loan system which has been adopted
now is concerned, the ownership to
land or title js not the criterion on
which the loan is advanced. It is
advanced on the basis of anticipat-
ed production of crop.
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Shri Shinde: As far as the Gov-
ernment of India is concerned, it is
expected that all State Governments
will act on the basis of those recom-
mendations.

Shri D. N. Tiwary: May I know on
what basis the loan is computed—is
it on acreage or on yield?

Shri Shinde: It is computed on the
basis of needs and repaying capacity.

Shrimati Akkamma Devi: Keeping
in view the failure of crops because
of natural calamities, may I know
whether Government will make cer-
tain concessions and extend the time
for the repayment of the loan?

Shri Shinde: It is a suggestion for
action. Actually, the Government of
India have prepared a scheme in
consultation with the Reserve Bank
of India,
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Shri Shinde: The loans for digging
wells are medium-term loans; not
short-term loans. For medium-term
and long-term loans the period of
repayment is much longer.

Shortage of Cement for Agricultural
Purposes

+
( Shri P. R. Chakravexts:
'614.{ Shri Bhagwat Jha Azad:
| Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an acute shortage of
cement is being feit in the country
for agricultural purposes;

(b) whether minor or medium irri-
gation schemes aad wells for irriga-
tion are not being comvleted for want
of cement; and

(c) if so, the steps being taken in
this regard?

The Minister of Foog and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). A statement is placed on the
Table of the Sabha.

.

STATEMENT

Owing to over-all shortage in the
country, the supply of cement for agri-
cultural purposes including Minor
Irrigation Schemes and wells for irri-
gation has been inadequate.

Bulk allocation of cement on quar-
terly basis is made to State Govern-
ments|Union Territory Administra-
tions by the Union Ministry of Indus-
try and Supply. With a view to meet-
ing the requirement of the agricul-
turists for ceflent to the extent possi-
ble within the limited supply avail-
able, the State Governments/Union
Territory Administrations have been
advised to take the following steps in
the matter:—

(i) Giving top priority to agricul-
tural programmes over all
other civilian requirements and
making adequate supplies avail-
able agricultural programmes by





